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BEFORE THE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE, PUNE

EXECUTION APPLICATION NO. 04 OF 2018 (WZ)

IN

ORIGINAL APPLICATION NO. 44 OF 2015 (WZ)

The Colva Civic & Consumer Forum  .......... Applicant
Versus
GCZMA & Ors. 0 Respondents(s)
AFFIDAVIT

I, SHRI. GURUDAS S. T. DESAI, MAJOR OF AGE,
PRESENTLY POSTED AS DEPUTY COLLECTOR &SDO,
SALCETE MARGAO GOA DO HEREBY SOLEMNLY
AFFIRM AND STATE AS FOLLOWS:

i 1.1 say and submit that the present Respondent was

: . directed as per order dated 10.01.2024 to report if the
: amount of Rupees Two Lakh could be realized by

Z auction and sale the car of the Respondent No.S, the
same amount of Rs. 2,00,000/- (Rupees Two Lakh)
could not be realised by auction and sale of the car

belonging to Respondent No.5.

2.1 say and submit that, Appellant vide email dated
20/03/2024 informed the Collector that Respondent
No.5, Mr. Agnelo D'Souza, r/o H. No. 65. Copelvaddo,

. b






105

6.1 say that, the contents of the above paragraphs are true
and correct to the best of my knowledge as derived from
the official records and that nothing material concealed
therefrom and the present affiant reserves the right to
file any further affidavit as and when required and

directed by this Hon’ble Tribunal.

7. Solemnly affirmed on this the 16" day of April, 2024.
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AFFIANT

o Exp. Dt:

o 2710212029
7

Solemniv affirmed before me by
‘Crarudal S - <. 'be,&m_.

Who is identified to me by

to whom | personally know on
this.....&.....day of ﬂ&ﬁ‘ﬂzoﬁ* ;

SAVITA G. KURTARKER
NOTARY
A B(I40-GOA










